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accordance with the claira made on the
label. No physical injury or damage
could have been caused by the use of
these tablets since the content of active

ingredient in the tablets was up to the
specification.

(d) and (e) After d1=covery of the
defect no achromycin injections were
used in the hospital. However 51,000
tablets of ferrous are shown to have been
issuea in to the hespital record after the
‘spotting’ and had been noticed. Since
ferrous sulphate is a fast moving item in
the hospitals, it is surmised that these
tablets may have been issued before the
discovery of ‘spotting” but were brought
‘on tecord subsequently.
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SHRI NIREN GHOSH (WestBengal):
Sir, what I want to bring to your notice
is that yesterday the entire Opposition,
all, it was our unanimous desire and we
took it to be so that, after the Home Minis-
ter made a statement in reply to the Call-
ing attention Notice, the statement would
be taken into consideration and the dis-
cussion would proceed. That was our
understanding. So it is our unanimous
desire and 1 suppose the majority of the
House thinks so. If you take the sense
of the House, the majority of the House
thinks that it should be taken into consi-
deration on a motion, that the statement
which Mr. Chavan made yesterday be
taken into consideration. Thai was moved.
The Deputy Chairman did not allow it.
So it went on. Before you come to a con-
clusion, let there be no doubt that the
entire opposition irrespective of all shades
of opinion, want that that statement be
taken into consideration and discussion

should proceed.

SHRI MULKA GOVINDA REDDY
(Mysore) : When that was the unanimous
demand of the entire opposition, the De-
paty Chairman who was presiding did
not agree to that. Then I made a sugges-
tion that the House may be adjourned
and the Chairman may invite leaders
of all opposition partics and also the
Minster of Parliamentary Affairs, so that
they can thrash out, discuss and decide
in what manner this should be discussed.
But it is unfortunate that you never cared
to invite the leaders of the opposition
parties and also the Minister of Parlia-
mentary Affairs to discuss this. Without
discussing it, without giving any decision
on this question, you have put down some
other subject for discussicn. It is unfair,
1 should say it is not proper, it is not con-
stitutional either.

MR. GHAIRMAN

SHRI MULKA GOVINDA REDDY:
Yesterday either the matter should have
beern aiscussed in the form of a calling att-
ention motion or in the form of ashort-dura-
tion discussion. But the unanimous demand
of the opposition was that it should be
discussed on 2 motion to be moved which
was moved yesterday. But even if you
do not agree with it, you cannot do away

: No, no.
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with the discussion at all. Discussion
must take place before any other subject
is taken up today. Without that it will
be irregular, unconstitutional and illegal.
We cannot proceed with the discussion
of any other subject without finishing
discussion on that.

MR. CHAIRMAN Discussion
I never prevented. Discussion I really
allowed. The question was the form of
the motion. That was the question. I
never  prevented discussion, and it is
an erroneous impression to say that I
did not want discussion.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, this List of Business today
which we have got is not in order for the
simple reason that there wassome unfinish-
ed business yesterday. What happens to
that? It must find a place in the List
of Business today since it was unfinished
yesterday. Even according to you the
matter was to have been discussed as a
short-duration discussion. Even that
is not mentioned here. Therefore, it
seems that it has bcen struck out. That
is not proper. An unfinished business
cannot be struck out.  On that ground
the order paper is wrong.

Now the suggestion was made yester-
day that the matter should be discussed
on a consideration motion “that the House
takes into consideration’ and so on. After
that various parties may have their various
opinions. As far as the motion is con-
cerned ‘‘the House takes into considera-
tion the incidents of such and such date’’,
there it ends. The Congress Party can
give their amendment, I can give my
amendment, anybody can give his amend-
ment if at all anybody gives an amend-
ment. What is the harm in having a dis-
cussion on a consideration motion? I am
not suggesting a categorical motion of
a particular type. I am suggesting an
open, broad motion of that type which
allows a discussion. After that the con-
clusion is to be recorded if at all on the
basis of an amendment. Even that is
not accepted by you. What we are con-
cerned with is the urgency of the matter,
the gravity of the issue. I tMink, as far
as I understand, you know the sentiments
of the House. Let us discuss this thing on
a consideration motion. After that we
shall come to a conclusion according to
our different assessment. I do not see why
it should not be discussed. Government
itself sometimes brings a motion for con-
sideration in the sense that “the House
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takes into consi¢ ration such and such
thing”’, Governmc 1t tselfdoces it. The oppo-
sition Members give amendments and
even the Govern nent side some times
brings amendme ts Take the case of
the President’s Address. Government
side brings an ariendment, “having con-
sidered it the lloise gratefully thanks
the President’’. I tkere are some Members
who want to tlank the Government,
they can do so. [f I want to disapprove
of the police actio and advise Mr. Chavan
to take some actiu 1 .\gainst the authorities
and ensure that such things should not
happen, I can de so. If somebody wants
to condemn the Government as such
with one word, e can do so. Why bar
it? I therefor- think that it s
not right to ju.t strike it out of the
List of Business today. In fact it was a

carryover. As tc how we set about the
carryover busine . your ruling will be
final, I realise i , but none the less on

the unfiunished business yesterday you
are requestcd by un and we plead with
you through the D ‘puty Chairman that
you give your ru inj our direction as to
how we should s¢ about it. This is now-
here in the List. ome other thing is com-
ing.

SHRI S. N. MISHRA : Now, Sir,
the whole thing 1as to be examined in
the context of he implications which
have been raised t r certain hon. Members.
What are the inolications raised in this
connection? Thr one implication yester-
day was that duri, g the course of a calling
attention motion a statement was made
by the hon. H)me Minister and after
that we wanted 10 get it transformed
into a kind of a : hort-duation discussion.
That simply coull not be done to the
rules. So we were n a jam, there was a kind
of stalemate. Tia' could not be tran-
formed like tha because a statement
was made by tie Home Minister. ..

SHRI AKBAL

ALI KHAN (Andhra
Pradesh) :

May I remind you...
SHRI S. N. MISHRA : Do not re-

mind me. ..

SHRI AKBAJI. ALI KHAN : Cannot
I remind you ?

SHRI S. N. MISRA : May I say,
Sir, that these .re the reasons why we
sometimes get 11y much excited? We
never hold up pt scus like this when they
are speaking. Mr. Akbar Ali Khan
must have patier=e. You come after me,

5—22 R.S./70
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SHRI AKBAR ALI KHAN :1I am

just reminding you...

SHRI 8. N. MISHRA : I will have
my say all the time You cannot hold me
up. You are trying to be too much sy-

cophantic.

SHRI AKBAR ALI KHAN : You
have no business to say that. But may
1 remind you...

MR. CHAIRMAN : Please sit down.

SHRI S. N. MISHRA : Why don’t

you pull him up, Mr. Chairman? He
must be pulled up.
MR. CHAIRMAN I asked him

to sit down.

SHRI S. N. MISHRA : After the
wiong is done. I must say I must enter
a caveat, a warnmg, that if this kind of
thing goes on and the Chair does not
give us protection, we will take serious, /
drastic action against any person on the
other side.

(Luerruptions)

SHRI M. P. SHUKLA (Utter Pra-
desh) : We do not care for your threat.

SHRI S. N. MISHRA : The Chair
has to give me protection. As I was saying,
it simply could not be done. The trans-
formation into a short-duration discussion
could not take piace because the state-
ment had already bcen made by the hon.
Home Minister. That was the technical
difficulty with which we were confronted
yesterday. After thatstalemate was reached
the House was adjourned.

Another thing which has been raised
today by the hon. Member, Mr. Raj«
aarain, 1s that he was in the midst of his
calling attention motion when the House
adjourncd. The House did not take any
decision with regard to the other course
to be adopted. So he is right in saying
that he is in the midst of his calling atten-
tion motion. That being so, what are
we to do about it? There has been no
pronouncement from the Chair that that
thing is being held vver. Under the blanket
powers enjoyed by the Chair although
of course it would not be right to do
that under the except powers enjoyed
by the Chair——probably that could be
held over on a statement from the Chair.
But that siaternent has also not been made.
So the hon. Member is quite competent
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in raising this point that when he was in
the midst of his calling attention motion
he must be allowed to go on with
the calling attention motion. That is
number one. If you are going to take
more time about the form of discussion
that should take place, then the whole
question is whether you can do that in
the way in which you have sought to do
it or whether you can do it only by an
appeal to the House that you quite realise
the position that there was a calling atten-
tion motion that was continuing. But
that position must be made absolutely
clear that the Calling Attention Motion
is continuing. About that there can be
absolutely no doubt.

1oy }

Then, Sir, the second thing which had
happened was that after the hon. Home
Minister had his statement, I came up
. with a formal motion that the statement
of the hon. Home Minister be taken
into consideration Now, it is a different
matter that I wanted to exert the right
of an hon. Member to bring up any
motion and to that right, I was sticking
with tenacity all the time. But I also
wanted to resolve the technical difficulty
that has arisen because no discussion could
take place unless there was a formal motion
on that. That could not be transformed
simply into short duration discussion
because the statement has alreadv been
given. I want to resolve this difficulty
simultaneously with my intention to deplore
the action of the Government may be
later on. But it was a simple, innocent
motion made at that time that the state-
ment made by the hon. Home Minister
be taken into consideration. Now, I ask
you, since yesterday that occupied quite
a lot of time of the House, whether the
hon. Home Minister should have come
out suo molu or not with a statement on
the sad incident and it was recognised by
everybody including the Home Minister
that he should come out with a statement
suo motu. I ask you a definite, clear, cate-
gorical question. If that were so, which
was the most desirable thing to be done
that the hon. Home Minister should
have made a statement--how would the
discussion have proceeded except in form
of a motion for consideration. That motion
for consideration could have come from
the otherside of the House. May be, that
motion for consideration might be made
by the Home Minister himself. But
if that were so, then what 1is the

hitch, what is the difficulty in getting a
motion in order to enable us to resolve
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this technical deadlock in which we find
ourselves at the present moment? Then,
with that, there is another question when
many of us or rather the whole House
said as it was asserted yesterday from
the other side of the House also, that the
whole House stands aghast at the incident
that had taken place, what is the difficulty
in bringing up any motion for considera-
tion of this sad incident which took place
on the 6th April? Now, if that is not
done, I must say that you would be deny-
ing us the right to bring up any motion
on a matter of such importance, the import-
ance of which has been recognised by every-
body and which has been declared to
be very sad, shocking and outrageous
by everybody. If you deny us this right,
then, you would be denying the House
a vital function which it has to perform.
And therefore (Intrruptions) No, what
I am saying is, why should there be this
reticence? It is a unanimous opinion.
As the hon. Mr. Rajrarain has said
if this matter is delayed further, we would
be feeling that justice has been denied
tous. We are asking for a simple thing,
we are making a simple request that you
should concede us the right to make a
motion with regard to this. And there
is noching to be read into this kind of
motion. It resolves the difficulty; at the
same time it conforms to the wishes of the
majority or, shall T say, even to the
unanimous opinion of the House it con-
forms to the wishes of the whole House,
as I see it, Then there should not be any
difficulty and we can proceed with
it even now. Even now, you can proceed
with it, because the business is continwing
and there has been no announcement from
the Chair that this matter is being held
over for some other consideration. That
announcement has not been made.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Does the Leader of the House
say anything ?

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH): I have to say,
Sir, that so far as the discussion is con-
cerned, you can permit it any time and I
do not want to stand in the way of the
discussion. But I do want to p#int out and
I want to beg of the House that there are
certain principles laid down which are
also defined in the Rules of the Lok
Sabha. And I beg of the Leader of the
Opposition also because this is the con-
sensus of the House and not of one
individual party or ipdividual group.
When there is a judicial inquiry, discussion
cannot take place . . . (Interruptions)
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Please bear with me  Can 1 not beg of
the Leader of the O ip)sition to extend to
me the courtesy to maike a submission ?
I am reading Ful: 188 of the Lok
Sabha—I am not s2 ingit on my own. I
am reading what ha  been defined in detail
herein—

“No motion vhich secks to raise
discussion on a nztter pending before
any statutory nibunal or statutory
authority perfor 1ng any judicial or
quasi-judicial fu «ctions or any com-
mission or court ol enquiry appointed
to enquire into  o°  investigate, any
matter shall or manly be permitted
to he moved”.

SHRI Z. A. AF \IAD (Uttar Pradesh):
T would like to ko why they accepted
the Calling Atten io1 Motion.

SHRI BHUPESH GUPTA Mz,
Chairman, the Leader of the House may
make any submi:sion. But is-it the con-
tention of the 1:z2aler of the Housc...

SHR1 K. K. SHAH : Do not draw
your conclusion t Il you have heard me.
Will you kindly ear me and then raise
your point of ord r I am showing the
way. Therefore, inlly hear me. In view
of all these diffic Ut problems I would
request you, Sir to call the lcaders of
all the parties inte your Chamber between
one and two or at wa or just now. Healthy
traditions have b en built up in the past
on the other side T understand the feel-
ing also and let : 3 ind out a way which
will meet your p int of view and which
will also save t] ¢ healthy traditions of
the House, The efore, Sir, I would re-
quest that all ot them shall be called.

SHRTI MAH\AVIR TYAGI : The
Lok Sabha whos Rules you have quoted
has already hi 1 a discussion on this
issue. It has a ~eady discussed this.

SYRI K. K. HAH : At that time no
Commission wa :zppointed. Now, the
Commission has bcen appointed already.
Even then I sa' ...

SHRI JAIR./MDAS DAULATRAM
(Nominated) : Che Lok Sabha did not
pass any motic 1.

“
-

SHRI BHUPESH GUPTA Sir,
I would request you not to entertain the
argum~nt given iy Lhe Leader of the House.
If what Mr. S.al. has said were to be
accepted, then wve cannot even raise it as
Calling Attenti a1 Motion or half-an hour

issussion, as 1iight be suggested. After
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all, the prucedures will be the same, the
discussion will be the same, whatever
name you will give it. PR

SHRIT K. S. CHAVDA (Gujarat) : In
regard to the riots at Ahmedabad we
had a discussion in our House. A Judicial
Commission had been appointed at that
time. Sir, I raised a point of order but then
you ruled it out and the motion was allo-
wed to be discussed, and the discussion did
take place in this House. Now, how can
you reject this ?

SHRI BHUPESH GUPTA: The
trouble with the Leader of the House is
that he is completely ignorant of what has
happened in the past Mr, Shah means
well.  But he is completely ignorant of the
fact that we have discussed such things on
many occasions, and it is not any inter-
ference with the administration of justice
or the work  of the Commission. We
are expressing opinions. What opinion
will be expressed ultimately in the form
of a resolution or amendment, well, we
shall see about it later on. But all that
we say is that we take into consideration
his statement. Government can give a
statement. T will have my say. Others
will have their say. Having done it, then
will  come the pronouncement if at all.’
Therefore, Sit, you need not call us
necalessly at this subject. The motion is
absolutely non-controversial. ..

Y

MR. CHAIRMAN : No, no .

SHRI BHUPESH GUPTA...and it
should be considered. The statement
should be taken into consideration.
Controversy will arise only when the
amendment comes. It it a non-contro-
versial motion, The Government should
welcome a non-controveisial motion. Or
do they want a controversial motion ?

Here is a Government which does not
know how to make selections from its own
points. Therefore, Sir, we had been
extremely reasonable. We have taken note
of the apology by Mr. Chavan. We have
not questioned his bona fides even. We have
taken note of so many things—a Commis-
tion has been appointed. When the
amendments come we shall keep cverything
in view. Now face the disucssion. Therefore,
you kindly go into the matter,

SHRI M. N. KAUL (Nominated) : I
have watched the proceedings for the last
two days with great care. The matter
lies within a narrow compass. So far as
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[Shri M. N, Kaul]
my recollection goes, when you wer€
was a clear understanding that there will
be a Short Duration discussion. What 1s
involved in a Short Duration discussion 1s
that there will be a discussion and not
voting. The proposal that was made after
lunch yesterday, was in the foom of a
motion for consideration where amend-
ments can be moved. The whole object 1s
that there should be voting after the discus-
sion. So thete is a sharp divisioz} of opinion
on that point. The two are quite distinct.
The reason. I presume, why you ruled in
favour of raising a discussion without
voting—let us be quite clear about it—
was that the matter was under enguiry
with wide terms of reference.

SHRIMATI YASHODA R_E[‘DY
(Andbra Pradesh): Hc never said that,

SHRI M.N. KAUL : No, no. Thatis
my presumption. I am entitled to an ex-
pression of my opinion.

MR. CHAIRMAN : Let him be given

a fair chance. \ 1
i

SHRI M.N. KAUL : That was a form
appropriate and suited to the present
occasion because the matier was under
enquiry. The rules do not prohibit Mem-
bers from expressing their own Vversion of
facts, from dilating on the supject at
length. What was indicated by your decision
was that there will not be a motion and
there will not be voting presumably
because the matter was under enquiry
and the established facts are not before the
House. Some of the facts and the opinions
may be established later on. Every Member

has expressed regret over  what has
happened. The _administration may be
blameworthy. But the  appropriate

occasion for it will arise when the es-
tablished facts are before us.

Now, the Leader of the House has cited
a rule from the Lok Sabha. It is
true that there is no counterpart of that
rule in the Rajya Sabha. I was mysef
responsible for the recommendation and
insertion of the rule. The rule was in-
serted as a form of established  Parlia-
mentary procedure. Now it is opén fo
you to follow that rule and adopt_ it as
a matter of Patliamentary practice. It
does not invent anything. It merely
state the practice for the sake of clarifica-
tion.

[ RAJYA SABHA ]
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It has been repeatedly said that power
belongs to the House. Of course, i1t be-

presiding in the morning yesterday, there | longs to the House. But for the time being

undet the rules framed by the House you
are exercising those powers not personally
but as representing the whole House, and
you have to weigh the whole thing.

(Interruptions)

St AANCEW AW, AR ATF
JST |

SHRIT M. N. KAUL : Let me have my
say. I am aot opposed to a conference ...
(Interruplions} Let me proceed. I know that
procedure cannot be divorced from poli-
tics. The two are mixed up, they are
inseparable. Procedure and  politics in
this case are mixed up. The entire Opposi-

tion is united on one procedure. Now
the question 7s...

SHRI RAJNARAIN : On a point of
order ¢ ... .

SHRI M. N. KAUL .. Let there be a
conference to thrash out the matter. I do
not know whether it is possible to devise
an agreed motion. But we should try,
as far as possible. to meet the wishes of
of the Opposition and devise a form of
words to which you. Sir. will be agrezable,
and it will meet the ends of the case.

oft qumafa @ =t Tw=TRET

St AT A, o9 R g
= 5 @Ee O MET ) gEEr JAT
FTF 9T AT A |

ot gumfa : 39 g 9 TW TR
¥, 98 9% 7A=Y |

Ht USTTEw W7 g3 g9 fF
g gaR fad & qem € A1 Fi argT
oy =ff ¥ faF off quw g gw &
ge Y T aug emew § |

=it gwrafa : oaw Sifad o )

oY TEEICEY ¢ AT MTERE qTE
ATST IR G &Y 7T AT | 7 77 FgAw
argar § fF = #1@ #gT ow arfrace
=R &, 78 nfafem =1 fegw w3
FIFT A I TH qIA F T AT X1
wifaferm w1 feww frar o€ | & emow
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g ARAT ARy . F o oaEa H,
&g g &, wrd vt e & i & wfa-
ferm & srgdr &% 1 o MAETaEA ITTH
w1 2 fr oifafor 1t o F7 F w18
FH TE FT

At WETAT AWM wR ¢ AN Fg %
aRfew &, 9 T o3 qfafewm -
auifaer 3 ) w9 ¥ AR A1 AR
FT I T FA

St avafd ;=TI @TEe W AISI
9T AT FR F

A UARAREAN A7 HEE ATF ST
g 2 iF 99 W Al T3 fmwwmd f
ST 951 % @ W aFmar O fF
VIS 9 A9 0 T S TEHET T8 Jed
IHET TFT FT F aA0 FitH a9 @i
6 98 A0k AW & FEd R |
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¥qwd g, F 7w - 47 91 wr g, & & snawy
FOAT T FAT AE FHAT AT IGTE A AT

s A Faw O #Y fawen £ ey s |
T3 HITHRT HAAT AT § FF ar A |
T F TEATT 1} A &5 w9 F A7 |

S a7 37 fer vim & w9 § =y )

ot 331 | AT T wmeRr s s
EEAT Y | AF1 ARG A AW F@
T/ IUT F 0T ) AT F;Ed, A
[EA, Jav gaq, g afsm

st waafa : 91 Hw AT Wy |}

M TR FT JF AT

oft wafa : ord FF A g )

St UFATUTO : gWIL arg feawg
FITT ERITeATT TR ALY T0q | F FgAm
JEAT § % 18 q5da g w=e §
IAET qB qfg U W FAAWT ZRO | ;S
#IOT wEATG & 9@ g, foeor & faaw
ot g fawer @ & 91w & |/ faoel
F AT &7 92 FT M7 A0 faws

5y £ & #9787 § W aea w2y |

b
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%A g 5 s am dRifoe W
qg ARW FY, WiF qg ATI FIA
3 & @ w7 ¥ 1 9 &1 IgwT a9d
sfafifacs &Y 1 gfg, o SR I
forar : vAREY HW R ¥ AW
qOTH T AT AT | A e A9 T )
AqaE  TREfge AT IEA!  F@TEA F
T, IFFT GIA FW T, T2 qGA A%
qIAA AT § | 9g Afd w0

st awreta : ser, g 35T 0

£ ueEmn g ow W
uF @A ¥ ag foar 3 B wsAToer
UL BIN A FL T | § IA|T a0
Al § 5 2 gmErh oft ) 3@
gEardl e g, AAIAr BET @l § A
TZ FAETITA T qATH gEAI T g gwrd
7z o€t A8 8, UT wENATH A TAT AT F
R '

sframafa : o9 A9 a3 05T THAT-
70 S

ST VEAIRE ¢ T AT ART 8
foF a5 syaea &, wiq wgw g &

Qy

. R = }anaarz:ra*g‘n g 7 21 i que
TG wHAT g § 4T F oq99 4T F

FEA F qAF g7 AT . ..
st gwfa : s@ sq g5 WA

+f FTo o WFWR : FAT@, FA A
FE T TTAE FL A A2 | gAd |

ST AT ¢, AT AT FGHTATR-
qAT F FT FART AT fawmr s @ag
TIFT TFT & IR FML A A AT A0Q T
Fg | Tafed § =mEar g. ..

T o=wl, w9 A afsy
(Interrupion)

st avwmfa

No more. I adjourn the House up to
2 o'clock and T request th.z lzaders of the
various groups to see me in thz Chamber
just now.

Th> House then adjourned at
fifty minutes past twelve of the
clock.
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The House reassembled after lunch at two |
of the Clock, MR, DepuTy CHAIRMAN in the \\
Chair. ‘

ANNOUNCEMENT RE CALLING AT-
TENTION NOTICE ADMITTED FOR
TUESDAY, THE 28TH APRIL, 1970

MR. DEPUTY CHAIRMAN: The
Calling Attention Notice which was fixed
today for regarding the growing Naxalite
activities in West Bengal, etc. will he
taken up tomorrow.

Now we procced with Papers to be laid
on the Table.

[ RAJYA SABHA ]

PAPERS LAID ON THE TABLE

I. ANNUAL REPORT AND ACCOUNTS (1968-
6a) or THr HINDUSTAN INSECTISIDES
LiMirep, NEw DELHI TOGETHER WITH
THE AUDITORS REPORT ON THE
ACCOUNTS

II. ANNUAL  REPORT AND  ACCOUNTS

(1968-69) oF Tur HINDUSTAN ANTI-

sBrotics LiMiTED, PIMPRI, TOGETIIER

WITH THE AUDITORS’ REPORT ON THE
Accounts

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRY
K. S. RAMASWAMY) : Sir, on behalf
of Shri D.R. Chavan, Ibegtolayon the
Table, under sub-seciion (1) of section
619A of the Companies Act. 1956, a copy
each of the following papers:

(a) (iy Fifteenth Annual Report and
Accoun!~ of the Hindustan Insecti-
cides Limited, New Delhi, for the
year 1968-69  together with  the
Auditors’ Report on the Accounts.

the

(ii) Review by Government on
working of the Company.

[Placed in Library. See No. LT-3314/70
for (i) and (ii)]

(b) (i) Fifteenth Annual Report and
Accounts of the Hindustan Anti-
biotics Limited, Pimpri, for the year
1068-69 together with the Auditors’
Report on the Accounts.

(ii) Review by Government on the

working of the Company.

[Placed in Library. Ses No. LT-3314/70
for (i) and (ii]

on the Table 140

ReporT oF THF INDIAN DELEGATION TO
THE 22ND WORLD HEALTH ASSEMBLY

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, I beg
to lay on the Table a copy of the Report
of the Indian  Delegation to the 22nd
World Health, Assembly held at Boston,
Massachusetts, U. S, A. from July 8 to
25, 1969. [Placed in Library. See No. LT-
3368/70] :

Tuoe INcoME-TAX (SIXTH AMENDMENT)
Rutes, 1969

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI K. RAGHU-
RAMATAH) : Sir. on behalf of Shri P. C.
Sethi, I beg to lay on the Table a copy
of the Ministry of Finance (Department
of Revenue and  Insurance) Notification
S. 0. No. 50586, dated the 29th December,
1969 {(in English and Hindi), publishing
the Income tax (Sixth Amendment)Rules,
1969, under section 296 of the Income
Tax Act, 1961. [Placed in Library. See

‘No. 1.T-3315/70].

NOTIFICATIONS OF THE  MINISTRY  OF
FINANCE  (DEPARTMENT OF REVENUE AND
INSURANCE)

SHRI K. RAGHURAMAIAH : Sir,
1 also beg to lay on the Table a copy each
of the folowing Notifications (in English
and Hindi) of the Ministry of Finance
(Department of Revenue and Insurance)

(1) Notification G. S.R. No. 515, dated
the 25th March 1970, together with
an Explanatory Memorandum
thereon. -

(ii) Notifications G. S. R. No 516
and 517, dated the 26th March, 1970,
together with  Explanatory Memo- .
randa thereon

[Placed in Library. See No. LT-3231/70
for (i) and (ii)]

(iii) Notifications G. S. R. Nos. 583
and 584, dated the 1stsApril, 1970,
together with an Explanatory Memo-
randum thereon.

(iv) Notifications G. S. R. Nos. 572,
574 and 575, dated the 4th April
1970, together with  Explanatory
Memorandum thereon.

[Placed in Library. See No, LT-3232/70
for (i1i) and (iv)]



